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The respondents 	only oraver is to extend tn€ 

time to disose of the apea1. It is prayed that it shall 

be complied with by 30.6.2004. Keeping in view the nature 

of •the prayer, 	time to comply with the directione 

prayed, is aranted. M.A, is disoosed of. 

Theele r v 	nie.v in torm the anolica'- t t 	t h r OUce 

his counsel. 
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